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REFERENCE TO   ALLOTMENT   OF 
HOUSES OUTSIDE THE M.P. POOL 

SHRI BHUPESH GUPTA: Sir, I regret that 
if you had been consulted, you did not at least 
talk to us about this matter. We expect that if 
the Chairman is consulted about this matter, 
the Chairman would also consult the 
representatives of the Opposition, on this side 
of the House. As for the other side, I do not 
know. Therefore, it is a serious matter, 
because you are involved. We are involved 
and our relations are involved in this matter. If 
you are satisfied, then it is all right. But 
kindly find out and let us know whether we 
are entitled to have the privilege of con-
sultations in such matters with you. If not, I 
would say that it was not proper on the part of 
the Minister to have dragged in your name in 
such matters. 

MR. CHAIRMAN: Mr. Gupta, I shall find 
out whether I  should    be 
satisfied. 

SHRI BHUPESH GUPTA: I say that all 
these houses have been given not from the 
point of view of parliamentary distinction but 
for certain other considerations, apart from 
other things. They may be distinguished 
parliamentarians but   .   .    . 

MR. CHAIRMAN: I say I shall try to find 
out whether I should be satisfied. 

SHRI BHUPESH GUPTA: Then I am 
satisfied. I am only sorry that we were not 
consulted. 

THE FINANCE BILL, 1963 
THE MINISTER OF FINANCE (SHRI 

MORARJI R. DESAI) : Sir, I beg to move: 
"That the Bill to give effect to the 

financial proposals of the Central 
Government for the financial year 1963-64, 
as passed by the Lok Sabha, be taken into 
consideration." 
Hon. Members have had the opportunity  

of examining    the    proposals 

 contained in the Finance Bill tionately more 
costly, and our imports sing their views 
thereon during the general discussion on the 
Budget. I am very happy to observe that there 
was practically unanimous approval in this 
House of the imperative necessity of 
providing for the additional resources 
budgeted by the Government for strengthening 
the country's defences and carrying on with its 
developmental programmes. I am also 
gratified to note that, by and large, the 
financial proposals in this behalf have 
received a general measure of support from 
the House though, in the context of the 
unusual magnitude of the Budget for this year, 
some criticism against a few proposals was 
inevitable. Sir, I have carefully considered the 
views and suggestions of the hon. Members 
and also of members of (the public who sent 
representations to me on the subject. On 
considering these views, I have announced last 
week a number of concessions on various 
items in regard to which relief was found to be 
justified and practicable. Copies of the 
statement made by me in this behalf have been 
made available to hon. Members. The 
concessions relating to income-tax have been 
incorporated in the Bill as passed by the Lok 
Sabha, and the concessions in regard to 
indirect taxes have been given effect to 
through the exemption notifications which 
have been issued already. 

As the maximum amount of concern was 
expressed regarding the increase in customs 
and excise duties on kerosene, to mitigate to 
some extent the burden so imposed, parti-
cularly on the rural sector, I have now, 
through the concessions announced last week, 
reduced the proposed increase of duty on 
inferior kerosene, which is used almost 
wholly for illumination, by about fifty per 
cent. The effect of this on retail prices should 
be a reduction of 4 naye paise per bottle. This 
would mean that the effective increase in a 
bottle of inferior kerosene, as a consequence 
of the enhanced Central  excise    duty,  will 
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be only 3 naye paise, or in other words, 
an average rural family using 3 to 4 
bottles of such oil will be required to pay 
only about 9 to 12 naye paise more per 
month. 

Increasingly large quantities of 
superior kerosene are at present being 
used as domestic fuel which has to be 
discouraged at any cost if we want to 
save valuable foreign exchange. On this 
oil, therefore, I have given relief 
amounting to about 20 per cent, only of 
the increase proposed earlier by me. In 
terms of retail sale this would mean a 
reduction of 2 naye paise per bottle. 

So far as customs duties are concerned, 
as a measure for encouraging investment 
in two basic industries, namely, the coal 
mining industry and the fertilizer 
industry, I announced a reduction of the 
import duty on certain items of 
machinery and equipment needed 
primarily by these two industries. This 
reduction has already been given effect to 
by notification. 

In regard to income-tax, the subs-
tantive  amendments  in the  Bill     as 
passed by the Lok    Sabha relate to two 
points.    The first one relates to the 
surcharge on income-tax for purposes  
of  the    Union    on    registered firms.    
As the House is aware,    this surcharge 
was originally proposed to be levied at a 
uniform rate of   20 per cent,    of the  
income-tax payable by the registered 
firms on their income from  all  sources.      
It was, however, felt that in  levying 
additional taxation on registered firms, it 
would be reasonable  to   apply  a     
concessional rate  of surcharge to 
income  derived from carrying  on a    
profession.      It has,    therefore, been 
provided in the relevant provision as 
amended by the Lok   Sabha  that  the     
surcharge   on income  derived from     
sources  other than business will be 10 
per cent, of the  amount   of  income-tax     
payable thereon.    In regard to income    
from business,  the  rate  of surcharge 
will be 20 per cent,  as fixed     
originally. The  next     substantive     
amendment made in the Lok Sabha in 
regard to 

income-tax relates to the provisions in 
clause 6 of the Bill. The original 
provision provided for the disallowance, 
in the computation of the assessable 
income of companies, of the expenditure 
incurred by them on the remuneration and 
perquisites of any employee in excess of 
Rs. 5,000 per month, whether the 
employee was an Indian or a foreigner. 
The provision as amended by the Lok 
Sabha is applicable only to remuneration 
in excess of the above mentioned limit 
paid to employees of Indian citizenship 
and thus payments to employees of 
foreign citizenship are excluded from its 
scope. This was felt to be necessary 
because in our present stage of industrial 
development, there will be a need for 
some time to employ foreigners whose 
services will be available in some cases 
only at rates of remuneration exceeding 
Rs. 5,000 per mensem. 

Sir, the provision    for the levy of 
additional surcharge  on     income-tax: of 
personal incomes had been criticised by 
some  hon. Members     on the ground that 
it would place a    heavy burden on 
persons in the lower and middle income    
brackets.    The additional surcharge is the 
only substantial measure proposed in this 
Bill for additional direct taxation of 
personal incomes and the incomes of 
unregistered  firms   and     associations.    
The need  for  additional  taxation  at  this 
juncture is obviously inescapable, and as 
the financial resources needed now are of 
a very large order, it is also inevitable  that  
the  burden     of  this sacrifice   should   
be   spread   equitably over all  sections of    
the    taxpaying public having regard to 
their paying capacity and the need for 
maintaining due incentive for work and 
production.    It was, therefore, not pos-
sible to exclude persons in the lower and  
middle   income      groups      from some 
measure of additional taxation. However, 
as the House is aware, care hag   already   
been   taken   to   avoid hardship to  
persons  in these  groups of income by 
providing that up to a residual income of    
Rs.     6,000,     an amount equal to 3 per 
cent, and on 
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above that, an amount equal to 2 per cent, 
thereof will be allowed as a reduction from 
the additional surcharge when an equivalent 
amount is deposited under the Compulsory 
Deposit Scheme. Thus, in the case of an 
assessee whose residual income does not 
exceed Rs. 6,000, the net element of tax in the 
additional surcharge after deducting the 
aforesaid 3 per cent. will be only one per cent. 

I confidently hope that the provisions of the 
Bill, as amended by the Lok Sabha, will 
receive the full support of the House. 

The question was proposed. 

SHHI ROHIT M. DAVE (Gujarat): Mr. 
Chairman, the Bill which has just been 
introduced is admittedly placing a heavy 
burden on the taxpayer as out of nearly Rs. 
1825 crores of the total revenue which is 
sought to be collected this year according to 
the Budget proposals, as much as Rs. 265 
crores were originally proposed to be 
collected . through additional taxation and, 
even after certain concessions which have 
been announced and to which reference was 
made by the hon. Finance Minister just now, 
nearly Rs. 250 crores will be collected by way 
of additional taxation. 

[THE DEPUTY CHAIRMAN in the Chair] 

This works out at nearly 14 per cent, cf 
additional taxation out of the total revenue 
which is sought to be collected through direct 
and indirect taxes. Obviously, a sudden 
increase of 14 per cent, in the taxation is a 
measure which requires to be considered 
critically and analytically and great care has to 
be taken to see that ultimately the additional 
burden does not result in drying up certain 
expansion of the economy and defence 
measures of the country. 

Madam, the hon. Finance Minister in his 
Budget speech has admitted that the taxes he 
has levied are of an exceptional character and 
he him- 

self has stated that the taxation proposals of 
the fifth Budget of his career total the 
additional taxation proposals of the other four 
put together and he has justified his rather 
heavy taxation on the ground that the defence 
and development need* of the country require 
such a heavy burden. Madam, I entirely agree 
with the hon. Finance Minister that 
exceptional efforts at resources mobilisation 
have to be made in view of the critical 
situation through which we are passing and, 
therefore, I have no hesitation in supporting 
the general approach which has guided the 
Bill which is now before this House. At the 
same time, Madam, it is necessary to examine 
the conditions that will be necessary in order 
to mobilise these resources so that ultimately 
it may not be that in our efforts to mobilise 
resources we dry up those very resources and 
the generation of additional resources which 
would be needed in future for our defence and 
development purposes. It is in this regard that 
it will foe necessary, while considering the 
proposals contained in this Bill, to review the 
general health of the economy and the impact 
that these proposals are likely to make on the 
economic conditions in our country. 

jf Madam, we have been told often in this 
House by the hon. Planning Minister, by the 
hon. Finance Minister and others that serious 
attempts are being made by the Government to 
see that the economic development in this 
country is taking place at a rapid rate and all 
possible measures are being taken in this 
direction but the Report which has been 
submitted to us called the "Economic Survey 
1962-63" gives us a rather depressing picture 
of the economy as it existed during 1962-63 
and the possible developments that are likely 
to take place in the year 1963-64. We have 
been told in this Survey that even as far as the 
year 1963-64 is concerned, the picture is not 
very bright. In paragraph 25 we are told that 
"Economic developments in 1963-64 would 
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be influenced greatly by the outturn of  the   
agricultural   crop   during   the 1962-63 
season."    We have been further  told   that   
during      1962-63   this country was not able 
to    make any appreciable  advance  in     
agricultural sector.    This being the case the 
conclusion   is   inevitable      that      during 
1963-64 we cannot look     forward to any very 
big advance in our economic development and 
the stagnation which has overcome our 
economy during the first two years of the Third 
Plan is likely  to  continue  even  during     the 
third year of the present Plan. It is this  aspect 
of the  matter which     is causing grave 
concern and to which, to  my mind,   adequate  
attention  has not been paid by the Government 
so far.    We were  told again and  again by the    
Agriculture    Minister    that everything was 
all right as far as the agricultural  sector    was     
concerned, that the food position was very 
sound, that the other  agricultural     products 
were making rapid progress and that there  was 
no need  for  any  anxiety. It   was,   therefore,   
with   some   shock that the country read about 
the proceedings  of the AICC which met in 
New Delhi wherein this question was pointedly  
referred  to  by  the     Planning Minister as 
well as by the Minister  of Food  and 
Agriculture.     From the  discussions that 
appeared  in the newspapers we found that 
there   was something very seriously wrong 
with our agricultural sector and that it was not 
making  that headway    which it was expected  
to make  and which it claimed it was making 
and. therefore, as a  result of the stagnation in 
this sector, the entire economy was stagnating.    
Some detailed  considerations regarding the  
reasons why  our  agricultural sector was not    
making any progress were also considered 
according to the  reports about the     AICC and 
we found that it was not merelv a   question   
of  weather  conditions,   it wa?  not  merely   a  
question  of  some non-implementation of a 
project here or there but there    was    
something fundamentally wrong with the 
entire approach of the Government to    the 
agricultural  sector.    From     the  discussions  
it becomes  quite  clear  that 

the administrative machinery was not geared 
to the very big tasks that were ahead in the 
agricultural sector and even today it has 
become more and more difficult to find out 
exactly on whom the responsibility for 
developing the agricultural sector is to be 
fixed, who is to be held responsible in case the 
targets which have been prescribed for the 
agricultural sector are not fulfilled. We had 
some general discussion regarding what needs 
to be done in this matter but so far we have not 
been given any assurance or any clear picture 
as to what the Government proposes to do in 
order to put the agricultural sector on a 
sounder footing. This is all the more 
regrettable because for the last four or five 
years we are continuously hearing of the 
determination of the Government to see that 
the agricultural sector is put on a sound 
footing and also the declaration of the 
realisation on the part of the Government and 
especially of the Prime Minister that so far 
agricultural sector was a neglected sector of 
our economy, that it was a mistake, that it was 
a great lacuna in our planning and that the 
Government was henceforth determined to see 
that this sector developed as rapidly as 
possible. 

Madam, we want resources. We want 
resources for our defence; we want resources 
for our development; and how is the 
community to find these resources in case the 
economy is not developed at even the prescrib-
ed rate? When the Third Five Year Plan was 
prepared obviously the emergency which 
suddenly overtook this country in October-
November 1962 was not in their consideration. 
The targets were fixed mostly in terms of the 
development of the economy and not so much 
in terms of the defence of the country. After 
that this country has suddenly been called upon 
to assume a further responsibility of finding 
resources for the defence of the country. Now, 
if defence were taken out for the time being of 
our consideration and if purely the question of    
development 
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development were kept before our eyes, 
even then the targets that were fixed in the 
Third Five Year Plan ought to have been 
realised and the Report on the Third Five 
Year Plan clearly mentions that even if 
those targets were realised, if progress 
was made as prescribed, even then it 
would be rather onerous on the part of the 
community to find adequate resources for 
the development of our economy. 
Therefore, the development needs 
themselves require tremendous efforts on 
the part of the community and it was 
expected that the community will be able 
to discharge its responsibilities only if the 
economy developed at the prescribed rate. 
Now, we find that in the first two years of 
the Third Five Year Plan and obviously 
also in the third year of the Third Five 
Year Plan we are not going to make the 
progress which we are expected to make. 
If progress is not made, if the economy is 
not developing at the rate at which it 
ought to develop and if the burdens that 
are placed on the community even under 
the Third Five Year Plan are rather 
onerous, I do not see how the community 
will be in a position to bear the additional 
burden of defence also. Our progress in 
the economic field is so tardy. Therefore, I 
would like very serious and anxious 
consideration to be given to the question 
of agricultural and industrial development 
in our country. I regret to say that in spite 
of the evidence that something very 
serious needs to be done, the Government 
machinery, the administrative machinery, 
is moving in the same leisurely pace as if 
more serious problems are not before the 
country and that the country could 
somehow or other find the resources that 
are needed for defence and development. 

The question of industrial development 
also requires very serious consideration. 
The rate of development in this sector also 
has slowed down and we do not know 
when it is again going to get accelerated. 
There are no signs of acceleration so far.   
This 

is rather curious because we have been 
told that the needs of defence and 
development are kept by the Government 
before their eyes while framing the 
various policies. In spite of the 
tremendous efforts that are needed on the 
part of the community, there is hardly any 
appreciable development or acceleration 
in the industrial sector also. We read about 
the same difficulties that the industrial 
sector is facing. There is power shortage. 
In spite of their best efforts they are not 
able to discharge the responsibilities they 
are called upon to discharge so far as 
transport facilities are concerned. There is 
shortage of raw materials, there is 
shortage of component parts, there is 
shortage of machinery, etc. This list was 
given to us nearly three or four years ago 
and the same list is before our eyes even 
today. What I would like to know from 
the Government is what special efforts 
have been made by them to see that the 
defects located three or four years ago 
have been actually taken into considera-
tion and what special steps have been 
taken to see that those defects were 
removed. It is only now we read in the 
papers that the Planning Commission is 
considering the revision of targets in every 
sector of our economy in order to make 
the targets more realistic and in order to 
bring about a better balance in 
development among the different sections 
of our economy. This is a thing which 
ought to have been foreseen a long time 
ago and a greater balance ought to have 
been brought about in development in the 
various sectors of our economy. This has 
not been done with the result that a large 
part of the expenditure that we have incur-
red in the development of our economy 
has remained infructuous. When the 
installed capacity is there, when the 
productive apparatus is being built up, that 
productive apparatus is not going to 
deliver the goods because of bottlenecks 
that have appeared in the various sectors 
of our economy. Here is a question which 
could have been dealt with much earlier 
and I am sorry to find 
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that even today it is not engaging the 
attention of the Government to the extent 
it ought to have been. 

We read in the newspapers the other 
day that the Supply Minister addressed a 
conference in New Delhi wherein he 
stated that a large number of engineering 
concerns have got idle capacity. This 
capacity is not being used not because of 
any shortage of industrial raw material, 
not because of any shortage of power, not 
because there is any difficulty regarding 
transport, etc., but because they are 
awaiting the programme of production 
from the Defence Ministry and the 
Ministry in charge of industrial 
development. These concerns are waiting 
for some orders which may be more 
profitable for them than the orders which 
they have got today. They have orders 
which they are in a position to execute but 
are not executing because they want to 
keep this idle capacity ready, to accept 
orders which may be more remunerative 
and which may be more profitable to 
these concerns. How is this economy 
going to develop when this is the 
mentality and when this kind of attitude is 
being tolerated by the Government and 
also when the Government is going to 
exonerate the private sector from 
discharging its responsibilities in this 
emergency? If the economy is not going 
to develop, if the productive capacity is 
going to remain idle, if the engineering 
concerns and other concerns, which are 
vitally concerned with the development 
and defence needs of our community are 
going to take into consideration only the 
profit aspect and are going to sit tight over 
the productive capacity that they have 
already built up, how are we going to 
develop our economy? And if our 
economy is not developing, how are we 
going to find the resources which are 
needed for the defence and development 
of our community? These are questions 
which ought to be asked. It is no use 
merely saying that because we are passing 
through an emergency,  because the 
development 

needs of the country have to be fulfilled, 
the additional burdens have become 
necessary, and, therefore, the community 
should cheerfully bear the additional 
burden. No one objects to this 
proposition. It is an obvious proposition, 
a common-sense proposition, a 
proposition which every patriotic Indian 
should accept. Once we agree to this 
proposition, then as a natural corollary it 
follows automatically that not only we 
have to find the resources for our defence 
and development but we have also to 
create the conditions in order that the 
community may be in a position to 
discharge its responsibility which it is 
called upon to discharge. If we are not 
going to take all the measures that are 
necessary to create the additional 
resources, are we not likely to come to 
grief at some stage or other in our effort 
to mobilise the resources that are needed? 
This is the question which needs to be 
asked. 

There are all sorts of problems which 
we are facing as far as the development of 
our economy as a whole is concerned, but 
the most important is the attitude that the 
private sector has adopted regarding the 
responsibilities that it has got. So many 
times we read in the newspapers that the 
private sector, especially the corporate 
sector, is calling upon the Government to 
create conditions whereby it might be pos-
sible for them to invest more capital, to 
raise their productivity, to raise their 
productive potential, to earn more and 
more so that they may be able to invest 
more and thereby develop the economy as 
a whole. This is a very sound proposition, 
but unfortunately this is being interpreted 
by the private sector—and I am sorry to 
say even by the Finance Minister 
sometimes—to mean that not only such 
conditions are to be created for the private 
sector but also to mean that the resources 
are to be given to the private sector for 
exclusive investment in the private sector. 
Whenever the     question     of     
mobilisation    of 
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public sector comes up, a hue and. cry is 
raised saying that the money is being 
transferred from the private sector to the 
public exchequer, or the money is a loss 
to be envisaged. This is a proposition 
which needs to be controverted with all 
the strength at our disposal. Merely 
because the resources are diverted from 
the private sector to the public sector 
either through taxation or through loans 
or compulsory savings, it does not 
automatically mean that as far as '.he 
community as a whole is concerned tney 
aire definitely diverted for investment to 
other channels, because all these 
resources are being diverted to the public 
sector dn order that they may be invested 
in the public sector so that when the total 
investment is taken into consideration, 
both in the private sector and in the public 
sector, the investment opportunities are 
much more than they would have been if 
it was merely a question of keeping these 
resources in the private sector. There is a 
tendency in the private sector to distribute 
the money that they have earned by way 
of dividends, and to that extent there is a 
pressure on consumption, and investment 
is not there to the extent that it is desired 
Therefore, from the point of view of the 
investment potential of the community as 
a whole, it is desirable that the private 
sector must find resources  which could 
be invested in the public sector so that the 
total investment in both the private sector 
and the public sector may be sufficient or 
adequate to meet the requirements of the 
present times. But this factor and this 
point of view are not energetically put 
forward by the Government. Whenever 
there is a high pressure or propaganda on 
the part of the private sector regarding the 
investment potential of the community, 
concessions are being given by the Gov-
ernment to the point of view which has 
been erroneously put forward and  which 
misleads the community. Now the 
investment potential of the community as 
a whole is being dried up because of 
heavy taxation. 

Having said that, I should also Etate 
further that investment by itself does not 
lead to the development of the economy, 
and this investment has to be productively 
used and should result in greater and 
greater production and higher and higher 
productivity before the economic 
development can take place. The private 
sector's performance in this matter is not 
very commendable. The ratio of 
production to investment and even the 
rate of productivity, if we take the private 
sector as a whole, are not something of 
which this country can be very proud. 
There is a large amount of infructuous 
expenditure in the private sector also. As 
a result of that the total resources that are 
pumped into the sector do not give 
adequate yields and results. At the same 
time the public sector undertakings also 
have not a very good record to show in 
this respect. According to the Third Plan 
they are to find out Rs. 450 crores from 
the State undertakings for the resources 
that are required for the Third Plan. Last 
year I had referred to this question and 
had asked a pointed question of the hon. 
Finance Minister whether he was satisfied 
that the public sector undertakings would 
be in a position to contribute Rs. 450 
crores towards the resources that are 
required for the Third Plan. He was not 
able to give any clear answer, but he 
exprrssad his hope and faith that it would 
not be difficult for the public sector 
undertakings to do so. But from the 
record we have seen for the last two years 
and the possible development that will 
take place this year it 5s quite obvious 
that these public sector undertakings will 
not be in a position to discharge the 
responsibilities they are called upon to 
discharge, namely, to contribute Rs. 450 
crores to the resources of the Third Plan. 
Therefore, here again the question arises 
as to what should be done in order to see 
that the public sector undertakings 
discharge the responsibilities they are 
called upon to discharge. The entire 
pricing system, the system of cost, the 
system of various methods of adminis-
tration,   management  and  control  of 
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these public sector undertakings, all these 
require a thorough overhaul. Unless this 
overhauling takes place, unless the price 
problem, the problem of cost and the problem 
of administration and management are 
reconsidered and put on an efficient and 
sound footing, I am afraid, Madam, that it will 
not be possible for these public sector 
undertakings to discharge their 
responsibilities. 

Again the question arises:  If this is the 
situation as it exists in the private sector, if 
this is    the situation as    it exists in the 
public    sector, if      our investments are not 
able to give   the returns that we expect them 
to give, how are we going to find the 
resources that are necessary?   The only 
possible source of resources under these con-
ditions is restriction and still   further 
restriction of consumption.    We have been 
told that if we are patriotic, if •we are a 
people who    have got the love of their    
country at heart,    we should cheerfully 
accept all the various restrictions on 
consumption which the Government directly 
or indirectly puts on our consumption pattern. 
On this   proposition    a   very    legitimate 
question can be asked, and it is this: Has the 
Government done all it could to  see   that  
without  restricting  consumption and by 
maintaining at least a substance level for the 
vast masses of our people the resources could 
be raised?    Where are the attempts    in this 
direction?    Have all the attempts been mads 
in this direction to see that production  
increases more  and  mn>re so that   the    
resources are   available from    increased    
production and    not from decreased 
consumption?    Unfortunately, Madam, the    
reply to    this question is that the 
Government   has not done all that it could 
do.    Much more could be dTne, and as long    
as Government is not in a -position to do all 
that it has to do, that it is called uoon t-> do 
under the present situation of emergency, to 
my mind, the Gov-ernniPit  has   no  moral  
right  to   call upon the  community to find  
the  resources that are needed and admittedly  
needed  at  the    present  juncture. 'Therefore, 
Madam, I would plead   in 

all earnestness that while the community and 
the country will Cheerfully bear any burden, 
any sacrifice that it is called upon to bear in 
order to see that our country becomes mili-
tarily strong and economically viable, the 
Government will have to discharge its 
function of seeing that the economy is 
developing and that the vast powers that it 
possesses are being utilised to see that this 
elementary responsibility, not only in times of 
emergency but under a planned economy, 
which the Government is1 called upon to 
discharge is being properly attended to by the 
Government. If this is done, we will be in a 
position to find the resources that are required 
and it will be possible for us to bear cheerfully 
the burdens that we are called upon to bear. 

Las'ly, I w:uld like to make one further 
reference to a serious lacuna in the approach 
of the Government towards our fiscal policy. I 
was very heartened to read in the Budget 
speech of the Finance Minister that the super 
profits tax which the Finance Minister 
proposed to levy was based on a principle of 
progressive taxation in the corporate sector, 
that there was a lacuna in our fiscal pattern so 
long, that the tax was not related to the profits 
that were being earned in the corporate sector, 
and so on. Therefore, apart from the 
requirements of the situation, even on pure 
principle, the super profits tax was a desirable 
tax,' because it for the first time related 
corporate taxation to the profits that were 
earned by the various companies in the 
corporate sector. But suddenly in the speech of 
concessions which he delivered he ha3 almost 
become apologetic regarding the super profits 
tax, and I would like to share the feeling that 
certain remarks he made in this connection 
give a rather different picture from the one he 
had given in his Budget speech. Madam, I am 
sorry that I am not in a position to find out the 
paragraph at the present moment. But what he 
has said is that the super 
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[Shri Rohit M. Dave.] profits tax and 
the Compulsory Deposit Scheme •which 
he has proposed in the Budget speech are 
of an exceptional character, are 
unconventional, are unorthodox and to 
that extent, they aire merely a response to 
the emergency through which we are 
passing, that they are not based on a 
sound fiscal principle of relating the tax to 
the profits earned in a given unit and that 
they are merely a measure for the 
emergency, a measure of exigency. 

SHRI K. SANTHANAM    (Madras): 
The last paragraph on page 1. 

SHRI ROHIT   M.   DAVE:    Yes.   It 
says— 

"In dealing with the challenge 
posed by the Emergency at a time 
when our resources were already 
heavily committed to development, 
I felt the need to depart from con 
ventional methods of increasing 
savings and taxing the corporate 
sector. I have deliberately embodi 
ed my ideas in separate Bills, which 
are distinct from the Finance Bill, 
so that they can be considered by 
the House, now and in future, as 
measures which are identifiably 
different from our general policies 
and laws governing savings and 
profits."   

This is a new approach which has been 
enunciated as far as the super profits tax and the 
Compulsory Deposit Scheme are concerned. I 
regret that this backward step has been taken. 
The principle originally enunciated was a sound 
one and it has not been adhered to, and even 
now it is not too late for the Finance Minister to 
make a clear declaration on the point that the 
super profits tax has come to stay in our fiscal 
measures and that it will be increasingly used to 
see that the corporate sector is able to find the 
resources that are necessary for the 
development of the economy as a whole. 

Thank you. 

SHRI K. SANTHANAM: Madam Deputy 
Chairman, I rise to support the Finance Bill, but 
I do so with a heavy heart. The burden which 
this Bill imposes on the country is very heavy. 
As mere taxation it amounts to 2 per cent, of the 
national income. When you add the normal 
increase of population of 2§ per cent., unless 
there is an increase in the national income of 4J 
per cent., as a result of the Finance Bill, there 
will have t° be a material reduction in the 
standard of life of the masses of the people. At 
present, in the first two years of the Third Five 
Year Plan we have not been able to achieve this 
4J per cent, increase of national income. There-
fore, as a result of the emergency, even the 
small increase in the standard of life which our 
people have achieved during the last ten 
years is going to be depressed. But there 
is a saying in the Gita— 

 
"Where it cannot be avoided, you have to 
endure it." Therefore, while generally 
supporting the Finance Bill, I want to say 
that the present position is very 
unsatisfactory and requires careful 
examination. If we allow that the 
expenditure budgeted for is legitimate, 
then I think on the whole the Finance 
Minister's plan of taxation has to be 
accepted. I share his preference for 
taxation rather than allow the economy to 
deteriorate into inflation; I prefer taxation 
even to indiscriminate borrowings because 
they will shelve the burden on to the 
future generations. Therefore, assuming 
that the expenditure is all right, the 
taxation has to be borne. But then, is the 
expenditure all ri^ht? Many Members 
have questioned whether it is all right, 
whether the expenditure has not swollen, 
whether adequate economy has been 
exercised. 

In my view, so far as the civil 
expenditure is concerned, it has un-
doubtedly swollen. It is like the fat of the 
human body    which has been 
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accumulated by ^discriminate and rich living 
for a long time; you cannot get pid of the fat 
quickly. It is a slow process. But so far as 
defence expenditure is concerned, I think it can 
be reduced, and it ought to be reduced. During 
the last 10 years many things have been added 
to defence expenditure which did not belong to 
Defence really. Why should there be in the 
Defence Ministry a parallel institution of 
Defence Research going ithrough all the other 
items of research which are conducted by the 
research laboratories? Similarly, there are many 
items of manufacture which have been 
undertaken in the Defence Ministry which 
ought not to have been undertaken. Therefore, I 
think the emergency should be utilised to 
scrutinise which are the items of expenditure 
which are essential to be undertaken by the 
Defence Department and to prune all the other 
expenditure which has been allowed to be 
incurred for some reason or other during the 
last ten years. I do think that if this scrutiny is 
taken up this year, next year some substantial 
reduction in defence expenditure can be made 
without reducing in any way whatever needs 
the emergency on our frontier has placed u£on 
the country. So far as the other non-defence 
expenditure is concerned, annually Parliament 
has been getting all the details and if it has not 
exercised its restraint, it should share the 
responsibility with the Ministries also. But in 
the case of defence expenditure, we do not get 
the details. It is said that everything is secret 
and cannot be disclosed. Parliament really has 
no control over defence exDendi-ture and I feel 
that the Finance Ministry also has not got 
sufficient control over defence expenditure. 
Therefore, I wish to make two concrete sugges-
tions in this respect. I feel that once in five 
years a high-level commission should be 
appointed to scrutinise defence expenditure and 
assure the country that defence expenditure is 
incurred in the most economical and proper 
fashion. Secondly, I want that all the defence 
industries and also other establishments like the 
Garden 

Reach Workshops or the Maragon Docks 
should be converted into Government 
companies so that we may have proper 
balance-sheets of these industries and 
establishments and we are able to judge 
whether they are working economically. I 
have no objection if these companies are 
under the Defence Ministry so that security 
can be maintained. But we should have 
balance-sheets of these industries. Now, they 
are merged in the big defence expenditure and 
we do not know if any particular industry is 
incurring loss of crores of rupees without 
being able to find out where it has occurred. 
Therefore, I do suggest that these suggestions 
should be adopted so that when we discuss the 
matter in Parliament next year, we may have 
some assurance that the amounts voted for 
defence are really needed for defence 
purposea and they are not an undue burden 
thrust on the people. 

Then there are certain aspects of economy 
which require our careful consideration. We 
have got a high-cost economy which has 
become a sort of permanent sickness. As a 
result of the high-cost of production in this 
country, we are unable to expand our exports. 
Our balance of payments is permanently in a 
precarious position and I am sorry, Madam, 
that the Finance Bill is going to increase the 
cost of production. I do not mind if the taxes 
are levied only on articles of consumption but 
there is no justification for putting heavier 
import duties on machinery. Once you put a 
heavier import duty on machinery, the cost of 
production is increased permanently. You 
cannot do anything with it. Therefcire, it was 
wrong to put any tax, excise or customs duty 
on those articles of machinery and raw pro-
ducts which enter into the cost of production. 

SHRI AKBAR ALI KHAN (Andhra 
Pradesh): We want to encourage the 
production of machinery here also. That is the 
one reason why the Finance Minister has  
done that. 
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SHRI K. SANTHANAM: Today we have 

got a system of control by which before any 
machinery can be imported from abroad, you 
have to get a certificate that it cannot be 
produced here. No machinery which is 
produced here is allowed to be imported. 
Therefore, no such consideration comes in. A 
further import duty on machinery and 
intermediary raw materials can only increase 
the cost of production and make it more 
expensive. 

THE DEPUTY CHAIRMAN: You may 
continue later. 

The House stands adjourned till 2.00 P.M. 

The House then    adjourned for 
lunch at one of the clock. 

The House reassembled after lunch at two 
of the clock, THE VICE-CHAIRMAN (SHRI 
AKBAR ALI KHAN) in the Chair. 

SHRI K. SANTHANAM: Mr. Vice-
Chairman, I was pointing out how increased 
customs duties and excise duties on 
machinery and intermediate goods will raise 
the cost of production which is already very    
high. 

There is also another element which has 
upset our balance of payments and which is 
making our export drive largely ineffective. It 
is a fact that our rupee is over-valued in terms 
of foreign currency. If we take the price 
indices of 1939 and 1963 and find out how 
much a dollar or a pound bought in terms of 
ordinary goods and how much they buy today, 
and similarly if We calculate how much a 
rupee bought in 1939 and how much it buys 
today, we find that today the dollar and the 
pound buy a proportionately greater quantity 
of goods than the rupae. Therefore, our rupee 
is overvalued, because the same 1 shilling 6 
pence continues, while its internal value has 
deteriorated; our rupee is highly over-valued, 
and unless it is brought on a par with other 
currencies, there will be a fundamental dis-
equilibrium in our economy,     which 

cannot be remedied. It has been the experience 
of all the countries of the world that an over-
valued currency is like a burden which you 
carry when you are walking up a hilL 
Therefore, I suggest that this matter should be 
seriously examined by experts of the 
International Monetary Fund, and I have no 
doubt that those experts will advise our 
Government to devalue the rupee. If we can 
have one shilling as the rupee equivalent, then 
our economy will be on a more even keel than 
it is today. It is quite true that on account of 
exchange control and import control we are 
prevented from reaping the full disadvantages 
of this over-valuation—they are partly counter 
balanced—but still it makes our economy 
permanently sick, and I do not believe that all 
the efforts and concessions in relation to the 
export drive will succeed. Over-valuation 
means that our exports are proportionately 
more costly, and our imports are 
proportionately less costly. Therefore, it 
makes for a greater disequilibrium in the 
balance of payments. 

Then Mr. Vice-Chairman, I have to point 
out the growing tendency of indifference to 
the effects of the measures taken; a spirit of 
self-righteousness is creeping over our 
Finance Ministry. They tend to think they are 
doing all things in the interest of the people 
and that, therefore, if the people are hurt, they 
cannot help it. That sentiment was expressed 
by the Finance Minister when we discussed 
the Gold Policy. If in the original Bill the 
super profits tax had been levied with the 
concessions which have now been given, there 
would not have been such dislocation of the 
Share market. Now, as a result of this 
dislocation all the poorer shareholders have 
sold off their shares at a great loss, and all the 
richer people have bought these shares at a 
lower value. It is not possible for me to 
estimate as to how much money the middle 
and the lower middle classes have lost, and 
how much money the richer  classes have 
gained,    by this 
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buying of shares at a lower value. 1 Therefore, 
in all such matters which affect the share 
market, which affect | the confidence of the 
people, one must be very very careful. I wish 
the Finance Minister had consulted other people 
who are experts in the matter, and framed the 
Bill, so that there would have no serious 
fluctuations in the share market. To ask for Rs. 
25 crores from the corporate sector, there is 
nothing wrong about it; it is quite legitimate; 
there is nothing unreasonable, but it could have 
been taken without causing hurt to poor people 
who—shall I say—had foolishly invested in 
shares. 

On account of this self-righteousness, on 
account of their saying that they are doing 
something useful to the country and that 
therefore, it does not matter Who is hurt and 
how he is hurt, I fear that we are losing some 
of our most elementary liberties. Except in the 
communist countries, it is the elementary 
liberty of every national to go abroad for 
studies, pleasure and other purposes. Now, 
every Indian citizen has lost that right; barring 
the Ministers, officials and privileged 
businessmen no citizen of India has the right 
to go abroad. Now, the self-righteous people 
Of the Reserve Bank and the Finance Ministry 
are asking, "Why do you want to go out of 
India?" I say it is one of the elementary rights 
of citizens to have the freedom to go out of 
India, and I do suggest that at least once in 
five years, any citizen of India, without giving 
any kind of explanation, should have the right 
to go abroad, for his own self-education as 
well as for entertainment and pleasure. They 
say, "We have not got the foreign exchange." 
Now, whose mistake is that? And why should 
the ordinary citizen lose his elementary right 
because the Finance Ministry cannot manage 
their foreign exchange transactions in a proper 
manner? At any rate let them restrict, let them 
ration it out so that the individual citizens shall 
not lose his right. 

And coming nearer home, the citizen is 
slowly losing his right even to build a house, 
because he cannot get cement, he cannot get 
bricks, he cannot get other facilities. They say, 
"We want it all for the public sector." And in 
all the metropolitan cities, particularly in the 
city of Delhi, huge buildings are rising daily, 
for which there is no justification. We have got 
today at least a dozen halls—auditoria and 
other things—built within the last twelve 
years, while in the country the ordinary poor 
people, the lower middle class people are not 
able to build houses for Rs. 5,000 or Rs. 
10,000. They are losing the right even to build 
a house in their own country. Of course, it may 
be said that legally you have got the right, but 
then you will not get the cement, you will not 
get the plot, you will not get the bricks, you 
will get nothing. Of course we are told about 
the public sector activities, that some railway 
servants are given colonies, some Harijans are 
given colonies. But is this a quid pro quo for 
the fundamental right of a citizen to go abroad, 
to build a house, to follow any occupation he 
likes? All these are supposed to be 
fundamental rights secured by our 
Constitution. But through the operations of the 
Finance Ministry we are deprived of all these 
fundamental rights. As I said, I do not find any 
evil motive in them; of course they believe 
they are doing all this in the interests of the 
country. But it is the spirit of self-
righteousness that, throughout the world, 
throughout history, has caused enormous 
hardships to the ordinary people. It is at the 
root of the inquisition; it is the self-
righteousness that makes communist 
dictatorships kill all kinds of people saying 
that "we are working for the good of society 
and this main is obstructing us. Therefore, let 
his head be off". Fortunately we are not in that 
position and I hope we shall never be in that 
position. Barring that we are having our life 
and liberty and the rule of law, we are being 
slowly deprived of other conveniences which 
go to make life worth living. 
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[Shri K. Santhanam.] 
Of course, if I had the faith that we are 

progressing so fast that this is a purely 
temporary inconvenience, I would not 
make this complaint. In spite of the huge 
expenditure, as Mr. Dave pointed out, our 
national income is not rising fast enough 
and in many sectors there is stagnation. 
There are some fundamental causes of this 
stagnation, and one of the causes is bad 
financial policies. Unfortunately, in the 
Finance Ministry there are not people who 
have sufficient imagination to correct it, 
and therefore even their mistaken policies 
have become vested interests, and unless 
and until we have got some kind of a 
breakdown, I wonder if things will be put 
right. I am sorry I have to speak a little 
harshly. But some time or other truth has 
to be said in the interest of the people and 
of those who administer the affairs of the 
country. I say to the Finance Minister and 
to other public servants of the country that 
they should be sensitive to effects On the 
people. If they had provided proper 
quantities of 14-carat gold and then 
introduced the Gold Policy, the middle 
classes would not have suffered as they 
have suffered during the last three or four 
months. It may be said, "why should they 
have jewels; it is all ainti-social". But 
then, Sir, our people are what they are. It 
is not for anybody in the Finance Ministry 
to sit on judgement and say, "You are a 
sinner and I am a virtuous man". We must 
take people as they are. We must have 
sympathy with them. Let us persuade 
them, let us take them on the path of 
reform, but let us not do it with arrogance, 
in a spirit of superciliousness. It is this 
spirit of arrogance, superciliousness and 
self-righteousness that is creeping over 
the Finance Ministry and many other 
Ministries of the Government of India. 
That is the greatest danger the country is 
facing today and I should like to tell them 
that it is time that they look back and not 
ascribe all evils to others and all good to 
themselves. If the people have to make 
sacrifices, *by all means tax them but tax 
them 

in a manner which will hurt them least. 
Be careful to see how much people will 
be hurt, how little they can be hurt and let 
us frame our policies accordingly. I 
strongly feel that this spirit of friendly 
consideration to the ordinary people, 
especially to the middle classes of this 
country, has been utterly lacking in the 
Finance Ministry, and as a result they are 
being crushed. Most of them being self-
restrained people, they do not say how 
much they suffer, and so I have ventured 
to put their case before the Government 
and I hope my voice will be heard.    
Thank you, Sir. 

SHRI DAHYABHAI V. PATEL 
(Gujarat): Mr. Vice-Chairman, Sir, I have 
tried to follow the speech of the Finance 
Minister not only this morning but also 
when he announced the concessions, 
rather the so-called concessions in the 
other House a few daya ago. Sir, knowing 
the Finance Minister as I do from 
Bombay and the experience that I have 
Of his of presenting budgets and 
taxations, I have not the least hesitation 
in saying that he had his concessions up 
his sleeve on the day he was making his 
speech. He always tries to give something 
very harshly do something very harshly 
and then offer you a little sop to pacify 
you. 

AN HON. MEMBER: It is a compli-
ment. 

SHRI DAHYABHAI V. PATEL: I do 
not know whether you call it a 
compliment. In Gujaiati we have a 
saying: 

"Mamira Daine Kalli Kadhi Lidhi" 

Mamra is parched rice which the 
children like to eat. It is like giving 
Mamra or parched rice to the children 
and taking away their gold bangles. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): According to that Gujarati 
saying, probably he has taken less. 

SHRI DAHYABHAI V. PATEL: I am 
glad to see that at this stage even there 
are friends like the speaker who 
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spoke before me, sitting on the Congress 
benches, who seem, to appreciate the force of 
what I said that day. Sir, mine was perhaps the 
first speech made after the Budget proposals. 
The Finance Minister announced the Budget 
proposals on the 28th February and I was 
given the opportunity to speak here on the 4th 
March. I wish to repeat, Sir, that the taxation 
proposals are not going to .carry the country 
any further. I do not know whether it is 
preparing the country for war or for peace. 
Two mP or three nP of duty on kerosene, even 
with the concessions, is an unnecessary 
irritant to the poor man, to the farmer's wife, 
to the labourer's wife. 

It may be very nice for you sitting in  Delhi,  
burning electricity of     Rs. 200-300 a month 
at the expense of the exchequer and asking 
the poor men to save foreign exchange,    
burn castor oil.    That is significantly 
demonstrative of what the congress has come 
to.    This  is  not the      Congress     of 
Mahatma     Gandhi.     When  Mahatma 
Gandhi went round the country    and saw the 
condition of the people, that Uhe    people    
did   not   have    clothes enough, he put on 
loin cloth. What are we doing?    What has 
the    Congress come to now?    And, 
therefore, I repeat the charge that I make 
against the Congress and the Congress Gov-
ernment.   You are preparing the country 
more and more for complete regimentation.    
When I said this,     the hon.   Minister of 
Finance came to the rescue of his leader and 
said that he did  not  understand  that     
argument. Referring to me he said that he 
must defend     his   leader     against     these 
charges.    Perhaps, the Finance    Minister 
heard me make this charge for the first time.    
I said this while the Third Five Year Plan was 
put before this House.    Not only did I say   
this but I had a printed pamphlet circulated to 
all the Members of this House and to the 
members of the    A.I.C.C. giving    
quotations    from the    Prime Minister of 
how his mind works, of how he thinks in the 
introduction that 

146 R.S.—4 

he has written to the book "Rajataran-gini". I 
repeat, Sir, the Prime Minister's mind is 
working in that way— how to get control over 
the people and rule everybody all the time and 
impoverish them. That is what this 
Government is doing. You make a big show 
of gesture in the name of land ceiling, giving 
the land to the tiller. It is only impoverishing 
the countryside. Then, you have the labour 
unions and the labour unions slowly get a 
stranglehold. You do that by getting the vote 
of the labour in the industry. Then, you 
nationalise all little establishments to get 
control over them. And what do you have? 
You have a nation of employees, servants, 
wage-earners of the State. That is the best way 
of taking this country to communism. That is 
what this Government is doing. And, there-
fore,    I   had opposed this budget. 

Sir, we are supposed to be putting before 
the country a large number of taxation 
measures. For what purpose? To fight the 
Chinese,aggression. How are we fighting the 
Chinese aggression? And do we really mean 
to fight the Chinese aggression? We are still 
quibbling over the Colombo Proposals, what 
is right and what is not right, when we are 
going to start talking to them and so on. Is this 
the method in which a country should fight? 
And where is the country's money going? Let 
me put it very bluntly without sugar-coating. 
Are you convincing the country that you want 
to fight? You want us to pay a large number of 
taxes till it hurts. "Hurts" is not the word; it 
becomes a daily irritant for there is nothing 
that you can buy in this country. Everything 
has gone up. 

The hon. Minister of Planning—I would 
call him the Minister of Planning 
Commission—gave a statement this morning 
to say that the prices have gone up; the cost 
of living is going up. That is exactly what I 
charged the Government with when the 
Budget proposals were put before 
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the House. I said that this was going to 
increase inflationary pressures. You increase 
the price and you will immediately get a 
demand for higher wages from labour. You 
will have to give it to them if this your action. 
What is going to be the cost structure? What is 
going to be the cost of living? What is going to 
be the cost of industry and production? We are 
going in for utter chaos. I am glad that at least 
the Finance Minister has realised this but what 
he has tried to remedy is only for the 
foreigner. His remedy is restricted to the 
foreigners. The foreigners are going to be 
exempted from certain things, not the people 
in this country. It is surprising that a Budget is 
made in this way in this country that people 
are to be taxed in two different ways. The 
same technician, if he is born and bred in 
India, acquires good foreign qualifications and 
he comes back to this country and works for 
us, he will pay at a very very high rate of taxa-
tion. If a foreigner comes here, even with 
lesser qualifications and goes to a company 
that wants him to be employed there, he will 
be given all the exemptions. Is the 
Government not aware of the large number of 
Indians, scientists and engineers who are 
working abroad, in England and America? Are 
you not aware of the examples of those who 
have come back to India and have gone back 
in disgust at your ways and methods? Seeing 
that there is no opportunity, there is no scope 
for development, there is no employment, 
there is no freedom, they have gone away in 
disgust. This Budget is going to make it 
difficult, if not impossible, for the good type 
and better type of such people, who have gone 
abroad and secured employment to come back 
to this country. Every person wants betterment 
in life. It is but natural, particularly for those 
who have seen a better and higher standard of 
life. Are you making it easier to build a better 
standard of life, particularly for those people 
who, with patriotic motive, would like to come 
back to this country after having seen things 
abroad?    You have made 

things impossible. Even ykmr pet friends, the 
big industrialists, good and bad, straight and 
the corrupt, whose garlands you accept and 
donations you accept, they have also said that 
this is not going to help the industry. Will you 
not listen to anybody? Will the Finance 
Minister not listen t° anybody? 

SHRI A. B. VAJPAYEE (Uttar Pradesh):     
To his  inner  conscience. 

SHRI DAHYABHAI V. PATEL: I do not 
know about that. It is only proving the charge 
that I made that this is all motivated with one 
purpose   .   .   . 

SHRI B. K. P. SINHA (Bihar): For whom 
the hon. Member is speaking? He shed tears 
over the labourer's wife and peasant's wife, 
then he shed tears over the technicians ana 
now he has come out in his true colours 
shedding tears over the big business people 
who are his benefactors. 

SHRI DAHYABHAI V. PATEL: My friend 
should know that I have always stood for 
clean enterprises. I never supported corrupt 
enterprises. I have charged the Government 
with protecting corrupt enterprises. 

SHRI ARJUN ARORA (Uttar Pradesh) : 
Have you resigned from the membership of 
the Swatantra Party? 

SHRI DAHYABHAI V. PATEL: Why 
should I? Have you resigned from the secret 
Communist Party that you are a member of? 
So, when the emergency legislation was being 
moved in this House—and Shri Lai Bahadur 
Shastri moved it very well— and he was 
talking about my loud voice, the reply that I 
gave to Shri Lai Bahadur, I think, it is 
pertinent to repeat here in the face of this 
interruption. Shri Lai Bahadur was worried at 
my voice. I said, 'Why is he not worried about 
the loud voice, about the Communists inside 
the Congress, and have they not been active 
all these days? What are they not doing?' I 
say, if you have the D.I.R.,   apply   them.     I   
am   not   a 
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person who feels very happy to see 
people in. jail op to see them suffer but 
there are large numbers of people in this 
country who claim to be patriotic, who 
claim to be acting from patriotic motives 
but their activities are most injurious to 
this country. What are you doing to check 
them? When something is brought to your 
notice, you say, 'Yes, we are enquiring*. 
When Mr. Deshmukh brings serious 
charges to your notice, you say, 'Yes, we 
are enquiring'. What happened. All ended 
in smoke. We have had recently a very 
serious case— dealings with Serajuddin. 
What is happening? We want to know 
this. Is there going to be an enquiry about 
it? What light-hearted answers are given? 
People are being misled. The country has 
found you out. What is the doing of the 
Super Minister who sits in Delhi, who is a 
neither Member of the Cabinet nor of 
Parliament? He is supposed to be a 
Minister somewhere else. He has a 
Cabinet room in Delhi and when I ask 
here; 'Did he go to the U.S.A. to clean up 
the affair of Serajuddin', there was no 
answer. Why does not the Government 
answer? Where is the money of this 
country going? My friend, Shri 
Santhanam, has rightly pointed out that 
the curb on people going out is not 
correct. 

SHRI A. B. VAJPAYEE: But you 
wanted a curb on Mr. Patnaik's going 
out. 

SHRI DAHYABHAI V. PATEL: No. I 
asked, why did he go? I asked whether 
we went to straighten up that account. I 
find an hon. Member in the other House 
said that he was prepared to challenge 
that that receipt was a later statement. 
That is what I read in the papers a few 
days back when our House was not 
sitting. That is what I want to point out. 
Every citizen should be given his right to 
live as a citizen but this is becoming 
more and more like the Communist 
regime. We see the difference between 
East Germany and West Germany.    In 
terror, in dread, people 

dig tunnels  through  a wall  to get 
out of the hell in    which they are 
surrounded  by  oppression from all 
sides. 

SHRI ARJUN ARORA;    When will 
you get out? 

SHRI DAHYABHAI V. PATEL: When 
you make it sufficiently hot, if you get a 
chance to. I believe the country has not 
forgotten the ideals for which he fought 
and neither Mr. Arora nor his friends on 
this side will be able to do it. There are 
trials, people have to pass through 
suffering. That was what we have learnt 
and it is such suffering, it is such trials 
that put the people on. their mettle and I 
am sure the people of India will stand up 
to it. Their character, the edge of their 
personality will be sharpened by all that 
the Congress is doing, whether it is 
suppression, repression, high rate of 
taxation, impoverishment and of course 
dangling before the people some cases of 
corruption right or wrong. There are 
some pet theories, pet theses, that people 
trot out, right or wrong again and again. 
Why does this happen? Why are they 
being trotted out like this again and 
again? If we have got Government 
servants who are responsible to look after 
the affairs, has any Government servant 
been dealt with about it? That is what I 
would like to ask. Why does a simple 
enquiry on one matter require years and 
years? If the Government is serious about 
putting down corruption, they should 
have taken action long long ago. The 
feeling is that there is no intention to do 
anything about it and then we are asked 
to pay this large bill of high taxation to 
support these policies of the Government. 
How can any reasonable person support 
this policy of taxation? The only person 
who must support now of course, seeing 
that the criticism is sufficiently justified, 
is the foreigner whom you will exempt. 
The citizens of this country you will 
crush completely. What will happen to 
your industries? Even if you get foreign 
technicians, do you expect the people of 
this country to be  able to work sincerely 
with this 
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[Shri Dahyabhai V. Patel.] 
high taxation, oppressive rate of taxa-
tion? How can a man who is oppressed 
all the time be able to give his best to 
the country, whatever job or situation he 
is in, when he sees that he cannot make 
his two ends meet? Of course, if he can 
take donations like the Congress 
Ministers, it is a different matter, then 
everything becomes comfortable. 
Sir, I am sorry, the proposals of the 

Finance Minister as amended, do not at all 
meet with  the situation     and what is 
required to be done.    I had quoted    
figures  drawn    out by    the P.A.C.     
The P.A.C.   is  a   Committee appointed 
by the Parliament and the Chairman  is a 
Congressman,  shall I say, respected 
Congressman, a Congressman with a 
background of sacrifice behind him  and 
the reports are all   unanimous.    I  have  
very     little voice in  it because the voice 
is unanimous.    Will you not listen to the 
report of the Chairman of your own 
appointed P.A.C?    Will you not curb 
your waste?   Will you not stop wasting 
any more money in the name of grants on 
which we have no control? But  you will  
not  stop  the  habit  of understanding your 
income and overestimating   your   
expenses.     That   is the  method  that  is  
being    followed year  after year.       This 
the     Public Accounts     Committee     
has     rightly pointed out and I  am sorry 
that in coming  forward   with   his   
proposals the   Finance  Minister  has   
paid     no heed to this matter that he has 
been pointed  out by the  Public  Accounts 
Committee.   If only he had paid heed to 
it, I am sure the Finance Minister can find 
enough money to meet    all his Budget 
demands and all the expenses that he 
wants for the defence of the country.   But 
such figures like these are put down year 
after year. If they are put down    in    a    
more reasonable manner, on a rational 
basis and not exaggerated as they now are, 
not inflated, to show expenditure which 
you are never able to incur, money which 
you are never able to spend— and what I 
say is borne out by the experience   of  all   
these     years—you 

will have enough. But waste is going on. 
If you are serious, if you want the people 
to believe that you want to fight a war, 
that this is a war budget, that it is a 
defence budget, then cut down waste at 
every stage. Do we see waste being cut 
down anywhere? Do we see efficiency 
being improved anywhere? If not, this 
Government has no right to tax this 
country in .this manner. 
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SHRI S. C. DEB (Assam): Mr Vice-

Chairman, I rise to give m; general 
support to the Finance Bil as it has 
come out of the other Hous< We are 
faced with a very critics situation and 
our Finance Minister : bold enough to 
meet the situatioi Friends opposite were 
criticising pe sonally our Finance 
Minister and tl Prime Minister also 
without givii any concrete proposals to 
improve tl situation. The friend 
opposite w only criticising personally 
these tv personalities of our country 
who a ably guiding the destiny of the 
nati and I am proud of their leadership 
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Now, while supporting the Budget 

proposals in general I have to make some 
observations. First of all I would like to say 
something about the economic situation in the 
country and the method of planning. The 
Finance Minister himself has mentioned in his 
Budget speech that in the first year of this 
Plan, that is, the Third Plan, there were 
shortages of power, transport, coal and steel. 
Special efforts were taken to gear up the 
economic machinery and meet the situation 
and there was some improvement last year. 
So, special efforts had to be taken. That is all 
right. But for this the country's resources and 
production targets should be raised and 
stimulated and the Finance Minister has 
appealed to the people at large, specially the 
peasants and the industrial labour, for 
intensification of their efforts for more 
production. Here there is also the question of 
reviewing the import and exP0I"t policy. 

But before I go on to that I would like to 
say that I am much concerned about our 
method of planning and the method of 
implementation. When the Plan is thrashed 
out and a firm decision is taken, we must see 
whether we have considered all the aspects of 
the problem so that proper implementation is 
possible. The first thing to be seen in this 
connection is whether we are erring in 
planning or whether we have some chronic 
and fundamental defects in our 
implementation. That should be carefully 
gone into. 

I shall make a few points to elaborate this. 
Take agricultural production and price line. 
As far as the agricultural production is 
concerned, recently there was a controversy 
between our Planning Minister and the Food 
and Agriculture Minister on how best the 
target of agricultural production is to be 
achieved. Only the other day a question was 
raised in the other House as also in this House 
about price line. The Planning Minister today, 
and also that day, answered and said that in 
December, 

1962 the general price index was below that 
of the previous year but that there was slight 
rise after that. But the Finance Minister in his 
Budget speech mentioned that between March 
and August, 1962 there was a rise of 6" 1 per 
cent, in the price of foodgrains. I am finding 
some difficulty to follow this. There must be 
some defect somewhere; it must be thrashed 
out and things put in order. The stabilisation 
of prices depends on many things. However 
good our planning may foe, if we cannot 
control the price line and if we cannot main-
tain it there is bound to be difficulty and we 
may have to face a very critical situation. 

I would like to mention one thing in this 
connection. I received a letter a few days ago 
from my area, district of Cachar, saying that 
the price of rice is shooting up and it is 
fluctuating between Rs. 30 and Rs. 32 per 
maund. Last year there was flood there with 
the result there was crop failure. Paddy is the 
main crop of that area. And because of the 
crop failure scarcity condition is prevailing 
there and that is why the price is shooting up. 
There is no stock in the District Headquarters; 
there is scanty stock in the Sub-Division and 
it was mentioned in the letter that unless 
sufficient supply is pushed in there, a critical 
situation might develop. Similarly, it was 
mentioned in this House that the sugar price 
was shooting up also and now the 
Government proposes to control it. It is yet to 
be seen how they would be able to meet the 
situation. All these factors are working in my 
mind and I have a feeling that .there is a 
critical situation ahead and our Government 
has to meet it squarely and with strong hands. 

As far as agricultural production is 
concerned, there are many hurdles. One thing 
is, you must have land ceiling. Whichever 
State you visit, it will be seen that that 
problem has still to be dealt with 
satisfactorily. Unless you give land to the til-
lers of the soil, you. cannot    expect 
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them to produce good crop and have more 
production. Then there is the co-operative 
movement. The co-operative movement is 
there but no satisfactory result has come out of 
that movement at least so far as agricultural 
production is concerned. For agricultural 
production you require adequate fertilisers, 
irrigation, seeds and many other things and 
unless there is good management, good ad-
ministration and proper integration between 
the States and the Centre and between the 
different Departments themselves you cannot 
improve agricultural production upon which 
we are dependant for our development and 
other needs of the country. 

3 P.M. 

Then comes industrial production. As 
regards industrial production, the other day 
our esteemed friend, Mr. Kasliwal, was 
complaining that in respect of two important 
industries—the fertiliser industry and the steel 
industry—there is much to be achieved and 
that the Government is financing individual 
private industry, with crores of rupees from 
the public exchequer at the expense of the 
public sector. This should be gone into. 
Unless proper steps are taken, the situation 
may deteriorate. 

Now, regarding steel production there are 
complaints. One is that better quality steel is 
not produced. Another is the production is not 
sufficient because of some defects here and 
ttoere. We have to depend on the public sector, 
not on the private sector. Though we 
propagate a mixed economy in the country's 
interests, the public sector is more important 
than the private sector. The Government has to 
depend much on the public sector and the steel 
industry is a basic industry. Unless all steps 
are taken to improve the situation, we will be 
faced with more  difficulties. 

Now, coming to the defence needs of our 
country, we have to meet a gap of some Rs. 
454 crores or more. 

Our Finance Minister has released a programme 
for that and that is more taxation.   More 
taxation    is    needed and necessary  to meet 
the  situation. It is certainly important that our 
defence needs have to be met.    In that context 
there is  bound to be     some taxation on  the 
people.       Regarding taxation policy may I 
humbly suggest that some formula should be 
evolved whereby both rich and poor, the lower 
and  higher  strata  of society,  all  the people  
are  taxed     equitably?       The taxation should 
be  equitably    distributed.    The    economic    
position     in which  a person  is placed  should 
be considered.    Whenever  you  resort to 
indirect  taxation,  the lower     income group 
and the poorer section of society will be hit 
more than the rich people. In our  country  
people  generally   belong to the low income 
group.   Their number is large.   Whenever we 
resort to taxation, we must evolve a formula or 
taxation policy which should be on the basis  of 
equitable distribution of the tax burden.    It is 
very heartening to see that superprofit-tax is 
imposed,. but I must humbly suggest that unless 
you have a proper and firm taxation policy—
without  tapping  this  way  or that   way—
whereby     every     person, every  Indian,  
whether high or    low, rich or poor, is equally 
affected, you cannot   succeed.    There     
should     be equal    distribution    of    the    
burden among all.    That is the most important 
thing when we take to any taxation  measure. 

Now, I am concluding, Mr. Vice-Chairman. I 
may very briefly mention something regarding 
our foreign policy. As you know, China is send-
ing its most distinguished people to the different 
countries of Asia and Africa. They propagate 
their point of view. Though it is not to be 
support-I ed on a right judgement, they are pro-
pagating their viewpoint, whether it is right or 
wrong. And by their tactics they are gaining 
ground. They are always moving forward. I 
must humbly ask our Government to strengthen 
our propaganda machinery 
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[Shri S. C. Deb.] •so that this 
propaganda of the Chinese, whom we 
never believe and whom we will never 
believe, is met effectively. We must have 
a strong base for our defence. We must 
also see that our foreign propaganda 
machinery is strengthened to meet the 
situation more effectively than what the 
Chinese are  doing. 

Thank you. 
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The information megarding per ] 
capita incidence of income-tax in India 
and other countries is not readily 
available from any published documents. 
Some relevant information, however, is 
given on page 13 of National Council of 
Applied Economic Research publication 
"Taxation and Private Investment" 
(1961) as follows: 

'Only Norway among these ad-
vanced countries imposes heavier tax 
rates than India over the entire range. 
The effective rate of taxation is 
higher in India than in the United 
States, Canada and France throughout 
the range. India tax rates are higher 
than the British tax rates for incomes 
between £2,000 to £15,000, but 
taxation is heavier in the United 
Kingdom above and below these 
limits. The effective rate of taxation 
rises more steeply in India than in 
West Germany and the Indian rates 
are higher than the German rates 
above the £2,000 income level; in 
comparison with Japan, the situation 
is more or less similar. Another 
interesting feature is that only the 
U.S.A., Canada, and the U.K. impose 
maximum marginal rates which are 
higher than that in India; of these the 
United States' rate at 91 per cent, ia 
the highest. However, 

the income levels at which these 
rates become operative in those 
countries are very much higher than 
the income level which attracts the 
highest marginal rate in India—in 
the U.S.A. this income is almost 
twenty times as large as the relevant 
income in India.'" 
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'TAX REDUCTION IN    THE U.S.A. 
(Economic Times, January 25.  '63) 

President Kennedy urged Congress today to 
cut taxes by 3'2 billion dollars this year as 
the first step towards an eventual 18 per 
cent, slash in the average American's tax 
bill." 
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"In the course of test audit, the cases 
involving under-assessment of tax and 
loss of revenue to the extent of Us. 
120-77 lakhs were noticed as indicated 
below." 

"It was difficult for the staff to master
the intricacies of the new legislation 
and switch ever quickly to the   new 

pattern." 
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"Use of electricity for personal need 

should be reduced thus releasing power 
for use in industry and other productive 
activity. All construction work for 
residential purposes on personal 
account should be postponed for the 
duration of the emergency. . . 
Expenditure on parties, receptions, 
weddings and other social occasions 
should be given up and the amounts 
thus saved invested in Defence Bonds. 
Travel by road or rail or air should be 
undertaken only for essential or func-
tional purposes, thus releasing transport 
capacity for use in connection with the 
defence effort." 
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[THE DEPUTY CHAIRMAN in the Chair]
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Shri A. D. Mani (Madhya Pradesh): 

Madam, the Finance Bill which the 
House is considering is perhaps the 
heaviest taxation Bill in the present 
century and it has been the misfortune of 
our Finance Minister that during his term 
of office, the tax burden which was Rs. 
715 crores when he took up office should 
have risen to Rs. 1,580 crores. I am not 
suggesting that he is to blame for this 
heavy load of taxation. He is perhaps car-
rying the responsibility for the negligence 
of some people who have not been able 
to take care of the defences of this 
country in an adequate measure. He has 
also been responsible for bearing the 
burden of the mistakes of others in the 
public sector undertakings. 

I should like to raise some broad points 
on this Finance Bill. The future of the 
Thirdj Fourth and the Fifth Five Year 
Plans depends on the successful working 
of the public enterprises. It is the Finance 
Minister who raises taxes for the public 
sector enterprises and who has to come 
forward to listen to the argument about 
the ineffectiveness of the public sector 
undertakings for which he is not 
responsible. I would like to invite the 
attention of the House to the Estimates 
Committee's Thirty-fifth Report on the 
Heavy Electricals Establishment at 
Bhopal. When we vote heavy taxes, we 
expect the Finance Ministry to take keen 
interest in the working of the public 
sector undertakings. The Estimates   
Committee  reported: 
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"The representative of the Ministry of 

Finance on the Board of HEL was serving 
on the Boards of as many as nine other 
public undertakings. It was admitted by him 
that it was a heavy load of work for him. In 
fact, the officer had resigned from five of 
these public undertakings recently. The 
Committee have noticed similar cases in 
certain other undertakings also. They note 
that Government have recently decided that 
no officer who is also assigned ordinary 
Secretariat duties should be appointed 
Director in more than three or four compa-
nies at the maximum. Finance Officers 
should be selected as Directors only from 
such officers who, though working in the 
Ministry, will not be overburdened with 
other duties and will devote mainly to 
serving as Directors of public un-
dertakings." 

The general impression that has been left 
within the minds of those who read this report 
is that persons who represented the Finance 
Ministry in the public sector undertakings will 
be those who are not found generally very fit 
for doing other work. If these public sector 
undertakings are to function well, the Finance 
Ministry must have a far more influential 
voice than it has at the present moment. In the 
case of the Heavy Electricals, situated at 
Bhopal, the project was expanded without the 
consent of the Finance Ministry. One case has 
been cited of a curious payment of £300,000 
to European consultants. The Associated 
Electricals of Great Britain were to have been 
paid £250,000 and they objected to income-
tax on £250,000 and the income-tax came to 
£25,000. So /the Heavy Electricals paid 
£300,000 in order to pay the income-tax of 
£25,000. The actual sum that should have 
been paid was £275.000. They paid £ 25,000 
extra. I am afraid the Finance Ministry is not 
exercising proper control on the financial 
operations of the public sector undertakings.    
My  suggestion  to   the 

Finance Minister would be, now that he is 
asking the people to bear a very heavy load of 
taxation, he should establish a Directorate in 
the Finance Ministry which will periodically 
visit these public undertakings and see that the 
public sector undertakings keep to the projects 
which have been sanctioned by Parliament 
and do not take advantage of expanding the 
projects without Parliamentary or Gov-
ernmental sanction. They should also see to it 
that the money is not wasted in the way that 
has been mentioned in the Bhopal on the 
construction of the Heavy Electricals 
establishment. 

I would like to refer to the general question 
of economy on which many observations 
were made in the general discussions on the 
Budget. I know that Economy Committees 
have been at work but generally Economy 
Committees resulted in the reduction of a 
number of chaprasis and subordinate officials 
in every Department. The number of officers 
conduce to grow. It is the smaller people who 
are being sacked and a very impressive 
number is presented to the Government and 
Parliament that so many persons have been 
retrenched while the persons who are 
retrenched belonged  to  the low salaried 
classes. 

Even in regard to the Finance Ministry, I 
should like to raise the question of collection. 
I went through the figures and I find that in 
1950-51 the collection cost was Rs. 31*53 
crores. In 1961-62, the cost had risen to Rs. 
80:62 crores. In 1962-63, the cost had gone up 
to Rs. 99-46 crores. I believe the number of 
assessees of direct taxes has not considerably 
increased over these 10 years. I should like to 
know from the Finance Minister why in the 
matter of collection of taxes when the number 
of assessees has not increased appreciably, 4 
P.M. the cost of collection should have gone up 
in this fashion. It only showes that there is a 
good deal of negligence in the matter of 
collection of taxes.    References have 
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Serajuddin case. I am not referring to the 
public aspect of the matter. But I should like 
to ask the Finance Minister whether the 
transaction of Rs. 10,000 was shown in the 
income-tax returns of Mr. Serajuddin. This is 
for a year that is closed, namely, the year 
1957. It is not a matter which relates to any 
police enquiry. It relates to the income-tax 
assessment for the year 1957-58. I would like 
to know whether this sum was disclosed there. 
If it was not disclosed, it only shows that the 
Income-tax Department is not functioning 
satisfactorily. I should like, therefore, the 
Finance Minister to give some time in his 
reply to this question of cost of collection and 
explain why the cost of collection has gone 
up. 

Madam it is customary in a discussion on the 
Finance Bill to raise matters of general 
importance. It is even said that anything under 
the sun can be raised then. I should like to raise 
here a point about the small regional newspapers 
in this country. Recently the Government 
sanctioned newsprint for the "Patriot" for 25,000 
copies. I do not think that the Minister of In-
formation and Broadcasting or the Prime 
Minister who sent a message to this publication, 
realised what they were doing in supporting this 
eight naye paise newspaper. The Government of 
India is committed to the price-page schedule. 
The Press Commission which went into the 
matter of price-page schedule said that the only 
protection for the small regional newspapers was 
to see that newspapers were sold at economic 
rates. What is happening in the "Patriot" is that 
because of the influence that those in it 
command, because of the financial capital that 
they command, the 'Patriot' has become as much 
a big business as the 'Indian Express" or the 
"Times of India" and we are being affected in 
the small towns by this under-cutting j by the 
"Patriot". I would, therefore, ; request the 
Government     to consider   | 

this matter and tell the "Patriot" when the 
present period for newsprint consumption is 
over, that they should sell their newspaper 
according to the recommendations of the Press 
Commission. 

SHRI ARJUN ARORA: What happens to 
those who do not observe the 
recommendations of the Press Commission? 

'SHRI A. D. MANI: In the case of the "Indian 
Express" which does not observe the 
recommendations the price has now gone up to 
13 naye paise. The "Free Press Journal" is the 
only newspaper which competes with the 
"Patriot". In any case, if a newspaper is to 
function satisfactorily, it must conform to the 
recommendations of the Press Commission. 
Madam, what is happening is that in the name 
of socialism, black market capitalism which is 
able to plough financial capital into a 
newspaper is developing monopolistic 
tendencies in the name of socialism and 
affecting the small newspapers. A small 
newspaper will not be very happy if its 
circulation is extinguished by the "Patriot" and 
just because the knife which killed it was 
marked a socialist knife. It is only marked, it is 
not a real socialist knife. I do hope that the 
Government will give some attention to this 
matter. (Interruption) 

I went through the "Link" publication, 
published the day the Budget was announced. 
It had a photograph of Shri Morarji Desai and 
on the last page, the list of the shareholders- of 
the "Link". I would like all of you to read and 
see the composition of the shareholders of the 
"Link" magazine. I did not find any trade 
unionist there. I did not find some chap 
working in a cotton textile mill earning Rs. 90 
appearing there as a shareholder. All of them 
are from big business. Big business people 
find socialism another diversionary form of 
earning money, namely by   investing money 
in news- 
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papers. They invest money in the "Times of 
India." They like to support the "Times of 
India." And if benefits can be secured through 
a socialist enterprise, there also they invest 
money. It is black market capitalism. 
Unfortunately, socialism in our country, with 
due respect to Mr. Rohit Dave, I have to say 
it, flourishes when there is a thriving public 
sector. Without a public sector, socialism in 
our country cannot thrive. 

Madam, I would like to go on to other and 
more substantial points regarding the Finance 
Bill. 

SHRI ARJUN ARORA: Are you against 
newspapers being made cheap? It has done a 
service to the readers. It has given them a 
cheap daily. Poor people like me who cannot 
buy expensive papers like the "Hitav.da" and 
the "Statesman" buy it. Do you wnnt 
newspapers to be costly? 

SHRI A. D. MANI:    1 am glad the hen. 
Member raised that point.        his matter was 
gone into in great detail by  the  Press  
Commission   of  which our distinguished 
Chairman  Dr. Z.kir. Husain, was a member. 
We said that if a newspaper was allowed to 
sell at a low  price,   what  would   happen  
was that  it would kill  other newspapers. In 
order to promote competition      on fair lines, 
there should be no undercutting in price.   
This was the recommendation   of  the  Press   
Commiss on. This  is  a recommendation  
which  the Government of India accepted and 
the quo'ja for the "Patriot" has been given in 
defiance of the declared policy of the 
Government of India which     has accepted 
the price-page schedule. They brought in a 
price-page schedule, out it was struck down 
by the Supreme Court   as   illegal.   Now  
unfortunately, they  have  forgotten     the  
price-page schedule  and    promoted 
monopolistic competition in the form of 
support to the  "Patriot".    This has  affected 
not the  papers  in     Delhi but  the  small 
regional    papers published    all over India. I 
am saying this as one who sees 

the effect of this competition. It is not fair.        I       
can      understand      the "Harijan"   bringing   
out   eight  pages, The "Harijan", of course, is     
closed. But it is a paper which gives no ad-
vertisements.    It is published for      a political 
purpose, an organ of a political party and so it 
does not matter. But here this is as much big 
business as the "Indian Express" or the "Times 
of India" is.   It gives me no pleasure to say that 
I have been killed by somebody who calls 
himself a socialist.   If it is socialism there 
should be employees' participation in the 
management. How many employees participate    
in the management of the       "Patriot"? Who 
are all the socialists behind the "Patriot"? I find 
that among those who contribute to the "Link" 
is  a person who had been caught in the 
Lakshmi Bank fraud case in Nagpur.   He is one 
of the important shareholders of the "Link".    Is 
there any difference between what we find in 
the Vivian Bose Commission's Report,  or Shri     
Santi Prasad Jain's doings and the doings of 
these people who are supporting   the "Patriot"?    
I do want the      Government which stands for 
socialism     to support  the  genuine forces  of 
socialism and these pseudo forces of socialism 
the Government should not support. 

Madam, I would like to go on next to the 
subject of the compulsory deposit scheme. 
(Time bell rings.) I will take only one more 
point. The Compulsory Deposit Scheme will 
come up in the form of a Bill before us, but as 
the time is likely to be limited for the 
discussion of that Bill, I want to raise this 
point here. I want to ask the Finance Minister 
on what basis this Compulsory Deposit 
Scheme has been introduced? 

AN HON. MEMBER: Neither the Finance 
Minister nor the Deputy Min-inster of 
Finance is here. 

SHRI A. D. MANI: Madam, I deeply regret 
that neither the Finance Minister nor the 
Deputy Minister of Finance is here. 
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THE DEPUTY CHAIRMAN: I think 
somebody from the Finance Ministry should 
be here. 

THE MINISTER OP SUPPLY IN THE 
MINISTRY OF ECONOMIC AND DEFENCE 
COORDINATION (SHRI JAISUKHXAL HATHI) 
: There is voting in the other House. 

SHRI A. D. MANI: With due respect to the 
Minister of State who is here now, I must say 
that he is as far away from the problems of 
finance as many Members of this House and it 
is not fair that he should be asked to represent 
the Government and to listen to the debate. I 
think it is only proper that at least the Deputy 
Minister of Finance should be here, even if the 
Finance Minister is busy and has to attend to 
other engagements. 

I was speaking onl, the question of the 
Compulsory Deposit Scheme. Now, with 
regard  to this Compulsory Deposit Scheme 
there was one precedent in England when Mr. 
Keynes published his book "How to pay for 
the War". He was the author of the 
compulsory deposit scheme idea in 
economics.   But his scheme was quite 
different    from the present scheme that we 
have here. His scheme was to mop up the 
superfluous purchasing power in     the com-
munity so that price do not rise. Here the 
prices are rising and the Government wants to 
mop up the purchasing power which alone 
can meet the rise in prices.      The      
conditions    under which the compulsory 
deposit scheme was introduced in   1939 in     
England were quite different from the condi-
tions   which) exist!  here  today.    Mr. 
Keynes at that time said that persons should 
be allowed to pay into friendly co-operative  
societies,   in  banks  and so on, where they 
got certain interest. The interest is fixed.    It 
is not compound interest.    It is simple 
interest. Also there was some flexibility in the 
use of the deposit.    If there was   an 
emergency, like a death in the 'family, or if 
some person was suffering from cancer,  he 
was allowed to withdraw money from the 
deposit.   Unless   the Government is 
prepared, to make all these alterations in their 
Compulsory 

Deposit Scheme, it would become an infliction 
on the people of this country. Also the Keynes 
scheme set out in his "How to pay for the War" 
had exempted all those who did not pay income 
tax.    That should be the broad criterion for 
Dhe     Compulsory     Deposit Scheme in this  
country also.      They should not allow those 
who cannot pay income tax to come within     
the ambit of this scheme.    Madam, I am afraid 
this compulsory Deposit Scheme is going to 
cause serious    dislocation in o.ur economy 
and   I do hope that the Finance Minister would 
reconsider this matter and not introduce a     
scheme which is going to operate very harshly 
on the poorer sections of the population. 

If this scheme is to be operated,   I would 
respectfully make one suggestion, that in an 
emergency, if a person has to perform a 
marriage in the family, he should toe allowed 
to with-1   draw from the scheme.    It should 
be, i   more or less, on the lines of the com-I   
pulsory  deposit  scheme  of Mr.  John 
Maynard Keynes which was put into force in 
England in 1939.   Thank you. 
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SHRI M. N. GOVINDAN NAIR (Kerala): 
Madam, Deputy Chairman, ever since the 
Budget proposals were made in February 
there was a wave of criticism bath in 
Parliament and outside about the various 
tax proposals. I expeoted that necessary 
amendments would be made by the Finance 
Minister on the basis of the criticism that 
came up from among the public. There is 
no two opinion in the country that at this 
time we need money both for defence and 
development. So also there was unanimity 
of opinion in the country that these tax 
proposals fell very heavily on the poorer 
sections of the people. It has been admitted 
by the Finance Minister himself that the 
proposal for I taxes for this year excels all 
the proposals he made during the last four 
years. It was pointed out here that the new 
taxes come to nearly two per cent, of the 
national income which is more than the per 
capita increase in the income. When we 
speak about this two per cent, or as has 
been mentioned by my friend, 14 per cent, 
of additional taxes, we are not taking into 
consideration the new taxes that have been 
imposed in the States. If that too is added 
the burden will be much greater. There was 
near unanimity in the House about the 
imposition of super profits tax. So, on the 
one side there was unanimity that the 
poorer sections of the people have been 
heavily burdened and on the other there 
was also unanimity of opinion in the House 
that the imposition of this- new super 
profits tax wa» 
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unfortunately when the amendments are 
moved we fina that the Government and the 
Finance Minister have fallen a victim to the 
pressure of the Big Business I was very much 
surprised to hear my friend, Mr. Dahyabhai 
Patel saying that no concession has been made 
to Indians. After the amendments it has been 
found that a large number pf companies have 
got reductions which taken in totality may 
amount to nerely 50 per cent. This is no small 
concession. I will give you a few figures. 
Buckingham & Carnatic Mills had to pay Rs. 
H lakhs according to arlier suggestion and 
now they need pay only Rs. 3 lakhs. Calico 
Mills had to pay Rs. 4 lakhs originally but 
now they have to pay nothing. In the case of 
the Century Mills it was Rs. 55 lakhs and now 
it is Rs. 37 lakhs. In the case of Ambica Mills, 
it was Rs. 21 lakhs and now it is Rs. .14 lakhs. 
In the case of Birla Jute Mills it was Rs. 6 
lakhs and now it is nil. I have a few more, but 
I need not read it. I am just quoting this to 
show how Big Business in the country has 
benefited by this. 

Coming to the taxes that affect the 
poorer section, unfortunately the 
Finance Minister did not find ways 
and means to relieve them of the new 
tax burdens. He has made some stingy 
concession on kerosene. About the 
compulsory savings also he has sug 
gested some small concessions. My 
friend, Mr. Santhanam, was very much 
against these taxes, but then he found 
ways of supporting them on the ground 
that it was unavoidable. And he quot 
ed the Gita to show that what is un 
avoidable has to be endured. If I could 
share his view, I also would have 
supported him, but I feel that these 
taxes are not unavoidable. Without 
taxing      the people, without 
 taxing the poorer sections of the people, it 
would have been possible to raise the 
resources necessary to meet •our needs. 

I will just point out one instance. Now, for 
some time ©specially after the taxation 
proposals, the suggestion has come from 
variousi quarters that now is the time for us to 
nationalise the banks. If you nationalise the 
banks, by way of profits you will get an 
amount to the tune of Rs. 35 crores. Your tax 
on kerosene, according to the earlier 
suggestion, comes only to Rs. 27 crores. So, 
you could have got an amount more than what 
you would have got by taxing kerosene by 
nationalising the banks, not only that. If you 
want to have control over the economy of our 
country, the time has reached when the 
Government has to nationalise the banks. 

Now, I will place before you some of the 
facts concerning these banks. There are 304 
banks, private commercial banks, in the 
country, of which 82 are scheduled banks. Of 
the 82 scheduled banks, 14 are foreign ex-
change banks. The rest 58 are Indian banks. 
The position of the private commercial banks 
as on 31st December, 1961 was: Paid-up 
capital Rs. 29'28 crores; deposits Rs. 1,428 
crores. That is to say, by an investment of Rs. 
29- 28 orores these banks get on their hands 
Rs. 1,428 orores for the working of the banks, 
The State Bank, which has a paid-up capital of 
Rs.10.58 crores has deposits to the tune of Rs. 
6GT09 crores. Of the private banks, the top 12 
banks have a paid-up capital of Rs. 17.79 
crores and their deposits amount to Rs.969 
crores. The foreign exchange banks, which 
have no paid-up capital in India, have a 
deposit of Rs. 253 crores. So, the overall 
position is that 26 banks, i.e., 8'6 per cent, of 
the banks, control 85 per cent, of the deposits. 
So, takm^ over these banks does not mean that 
you are affecting a larger section of the 
people. Twen-tysix banks are controlling 85 
per cent of ithe deposits. This high concentra-
tion of power in the hands of a few has been 
very much objected to even by some 
prominent economists. For example, the ex-
Governor of the Reserve Bank, Shri H.V.R. 
Iengar, has made  the  following  remark: — 
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"One of the structural features Of Indian 

banking is the concentration of power 
which, in some cases, is enormous in 
relation to the capital employed. From time 
to time we come across cases in which a 
family or a group has got full controlling 
interests in a bank. Every industrial house 
controls one or the other bank." 

To illustrate it, the Central Bank of India and 
the Bank of India are controlled by the Tata, 
Khatau and Ma-fat-lal groups. The Punjab 
National Bank is controlled by the Dalmia-Jain 
group. The Bank of Broda is controlled by the 
Walchand Hirachand group, and the United 
Commercial Bank by the Birla group. How 
does this small group of people utilise the 
funds? One single director of a bank is a 
common director in very many industrial 
concerns and as a result the deposit money in 
the banks is utilised in the interests of those 
industrial concerns. This will be clear from an-
other fact. In spite of the Reserve Bank's 
directive, the concentration of advances in the 
hands of a few borrowers has increased by 47   
7 per cent in 1961 over 1960. Advances to the 
directors, their relations and associates in 
concerns in which any one of them is 
interested, have also increased by 42-8 per 
cent, during the same period. So, the whole 
deposit is concentrated in a few banks. These 
few banks are Controlled by a few families and 
the entire amount, the national wealth) is 
utilised in the interests of these few people. 
And it is the very same people who control the 
chain of newspapers. So, not only economic 
power is concentrated in their hands, they have 
also the machinery to mould public opinion in 
their favour. Unless this trend of development 
is checked, it would be dangerous to 
democracy. Here I was very surprised to hear 
my friend, Mr. Dahyabhai Patel, speak that the 
Congress Government by their financial 
policies are   paving the way for 

146BS-6. ,      ; 

communism. It is just the reverse. You should 
follow the economic development during the 
past ten years and find out where we stand. 
This is the position. The whole wealth of the 
country is being concentrated in the hands of 
a few families and it is to these very same 
people the Finance Minister has found reason 
to give Concessions. 

This is a very dangerous trend which has to 
be put an end to. That is why I said that if we 
take over these banks, not only we will be 
able to get Rs 35 crores which these banks are 
getting by way of profit according to the 
statistics of last year but we will get nearly Rs. 
2,000 crores which could be utilised for 
proper investment. Now what is the mode of 
investment of these banks apart from 
investing in their own interests? This money 
in the hands of a few big people is a big factor 
in enabling them to compete with other 
smaller industrial units and completely 
controlling the manufacture and distribution, 
of goods. If you want to put an end to this 
trend, if you want to put an end to this 
concentration of wealth in the hands of a few 
people, you have to take this step of 
nationalising the banks. 

Then there is the question of toil. You will 
find that the oil monopolies here were stoutly 
refusing to reduce even the prices. I need not 
remind you of the discussion that took place in 
the House itself when the Darnle Report came 
up. After s'o much pressure put on them by the 
Government, the reduction in prices got us 
nearly Rs. 44 crores during the last few years. 
Supposing we decide now to nationalise oil, 
nearly Rs. 200 crores which we need for our 
development and defence can be got out Of 
this one bargain. 

Then again it was pointed out here that this 
excise duty on imports will hamper the 
growth of industries in this  country.    The  
explanation given 
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by the Finance Minister is that this 
restriction will help the local machine 
building industries. But it is to be 
remembered that far any machine that is 
being produced here, a special sanction 
has to be got from the Government to get 
certain things from outside. So, this 
imposition is not going to help the growth 
of local industries. On the other hand it 
will retard it and it will raise the cost of 
production of industrial goods here. 
Suppose the Government decides to take 
over the import trade. Already you have 
the State Trading Corporation and all 
that. Without causing any extra burden on 
the people, it will pave the way for better 
industrialisation of the country, and it will 
pave the way for us to compete with other 
countries in the foreign market, because 
our cost of production can be got reduced. 
Instead of finding resources by such 
methods, why is it that the Government 
and the Finance Minister have decided on 
putting more and more burdens on the 
people? I am afraid this approach to the 
problems of the people, this indifference 
to the needs of the ordinary people is 
leading them or misleading them to a 
very undemocratic position also 
politically. 

The best example is, when you cannot 
win over the hearts of the pe'ople and 
when you want to continue in power and 
keep the political power in your hands, 
then you have to try backdoor methods. 
During the heat of the emergency we 
have forgotten or rather we have ignored 
certain developments. ,1 am speaking 
about certain developments in my State, 
and before I refer to them I should make 
one point very clear. As far as the P.S.P. 
are concerned, we have nothing in 
common with them. We feel that the 
P.S.P. must be fought politically and 
defeated and routed, but they should be 
politically fought. On the other hand what 
happened in Kerala? The P.S.P. Chief 
Minister was given the honoured position 
of a Governor in Punjab. 

SHRI SHEEL BHADRA YAJEE: Why 
are you weeping over this matter? 

SHRI M. N. GOVINDAN NAIR: 
Because this was the biggest political 
corruption of the century. That is why I 
am weeping, not because I have anything 
30ft towards the P.S.P. Was it honouring 
the P.S.P.? Then the P.S.P. leaders should 
have been consulted. At least the P.S.P. in 
Kerala should have been consulted. But 
behind their back, in order to stabilise 
their own Ministry, the Congress 
Ministry, what they did was they quietly 
and stealthily bought him off and put him 
in that position. You were forced to take 
such steps. Why? Because the other 
straight way of winning over the people, 
catering to their needs and helping them 
and understanding them, you are giving a 
go-by to that. 

Again, there are a few by-election the 
P.SP. want to contest. They put up their 
candidate. The Home Minister gives an 
open appeal that he must withdraw. He 
not only gives an open appeal but he calls 
him to nis house and tells him that if he 
contests, there will be a riot. This is the 
statement issued by Mr. Thakad 
Subramania Iyer who withdrew from the 
scene. He said: "I do not want to be the 
cause of a riot in my constituency; so I 
am withdrawing." Mind you, the Home 
Minister tells him that. The Home 
Minister who has to protect a citizen in 
the State against such activities tells him 
that if he contests the election, there will 
be a riot, and the poor man withdrew. 
Why should they take to such courses? 
My point is that they have to take to such 
courses because they are drifting away 
from the ordinary people. They are more 
and more surrendering to the pressure of 
Big Business. The Big Business are 
getting control of the economic life of this 
country, and the result will be that either 
you will have to chuck them out at the 
proper time or they will chuck you out. 
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SHRI M. H. SAMUEL (Andhra Pradesh) :    

It does not follow from that. 

SHRI M. N. GOVINDAN NAIR: But 
instead of taking note of this development and 
guarding and checking the big monopolies 
here, you are paving the way for your own 
ruin. I hope it is not now too late for the 
Congress Government and the Finance 
Minister to reconsider the whole proposition 
and to relieve the people of the burdens that 
they are now imposing on them and to take 
steps that will get them the necessary 
resources without putting a heavy burden on 
the people.    Thank you. 

SHRI EBRAHIM SULAIMAN SAIT 
(Kerala): Madam Deputv Chairman, I rise to 
support the Finance Bill, though under this 
Bill the people have to face a staggering 
burden of heavy taxation of an exceptional 
character. I do this only because of my deep 
realisation of the seriousness of the naked 
aggression we are facing today from the 
expansionist government of Communist 
China and also because of the allotment of a 
very large portion of money to be realised 
from taxation for the defence of my country. 
It must be our first and foremost duty not t'o 
rest content until the aggressor is thrown out 
of our country and we regain every inch of 
our sacred soil. 

I sometimes feel sorry that though we are in 
a state of emergency because of the 
aggression we are facing 'on our sacred 
borders, there is not enough feeling of 
emergency among a large section of the 
population and also among some members of 
the Government. We see the people still 
taking thing very easy, practising little 
austerity; and the economy effected by the 
Administration seems to be quite inadequate. 
In additi'on to this, some of our Ministers are 
also indulging in controversies and contra-
dictions. I am very much pained by the 
manner in which some members of the 
Government today have invited public 
suspicion about their integrity. The country 
can    never tolerate, and 

particularly so in an emergency, any 
irresponsible behaviour or suspicion of 
integrity in the highest places. I want Mr. 
Nehru's Ministers to be above suspicion as it 
is said that Caesar's wife shall be; above sus-
picion. The least that must be done by the 
Prime Minister in such cases .  .  . 

SHRI A. D. MANI: He does not want 
Caesar's wife to be above suspicion. 

SHRI BHUPESH GUPTA (West Bengal): 
Caesar's wives in the twentieth century are 
not above suspicion. 

SHRI EBRAHIM SULAIMAN SAIT: I am 
here referring to Mr. Nehru'» Ministers, not to 
Caesar's wife. The least that must be done, in 
such casej, by the Prime Minister is t» order 
an immediate enquiry by the highest judicial 
tribunal and allow these Ministers to clear the 
charges or clear out of the Government. 

SHRI A. D. MANI: Hear, hear. 

SHRI EBRAHIM SULAIMAN SAIT: This 
will be the hest proof of th« defence of India. 

I Madam, as far as the allotment to various 
Ministries is concerned, I only desire that the 
funds allotted should be utilised in the best 
possible manner to the maximum advantage 
of the people and for the maintenance of the 
freedom and integrity of our country. The 
report on defence developments does not give 
us a very clear picture. Maybe, secrecy has to 
be maintained in this regard. But I would like 
to emphasise on the imp'ortance of our 
achieving the maximum efficiency in 
guerrilla warfare. This is the most essential 
aspect together with our developments in 
other fields, particularly considering the 
nature of the enemy we have to face. 
[THE    VICE-CHAIRMAN    (SHRI M.    P. 

BHARGAVA)   in the Chair] 

Mr. Vice-Chairman, I have to make some 
observations of a general character 
concerning, I think, the Home Ministry.    I 
was shocked    and 
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to learn about the way in which the 
Muslims of Assam are today being 
subjected to untold hardship and misery 
by being expelled across the border. I am 
clear in my mind that the infiltration, if it 
has taken place, has to be checked and 
prevented. But if people who have been 
living in the State of Assam as Indians 
for generations are uprooted, then there is 
every reason to complain; and I would 
appeal to the Government to examine and 
tackle the problem of the Muslims of 
Assam in a humanitarian and just 
manner. Permit me, Sir, to mention that 
the difficulties of genuine citizens of the 
country ought to be eliminated and 
removed by the Government of the land. 

I have to refer to one more very un-
happy incident and that is the search 
made at the national university and centre 
of Muslim learning and culture, the Darul 
Uloom, Deoband. This kind of suspicion 
and action by the Government against a 
Muslim institution of world renown has 
shocked the Muslim community 
throughout India. I need not emphasise 
here that this Darul Uloom of Deoband is 
an institution which agitated for the 
freedom of India from British slavery 
with a missionary zeal, and has always 
stood with the national movement for 
freedom for our country. 

I would like to impress about one more 
point and that is about the desirability of 
giving the administration of the 
Laccadive Islands a more representative 
character. I desire that some arrangement 
should be made by which the people of 
these islands can have more and more 
voice in the governance of the islands. I 
understand that there is an Advisory 
Committee already existing there, and I 
am of the opinion that the enlargement of 
the Committee with more members from 
the Panchayat will give it a better 
representative character. I earnestly hope 
that the Government will consider this 
keeping 

in view the democratic character    of the 
country. 

Mr. Vice-Chairman, Sir, coming from 
Kerala as I do, I have to welcome the 
final decision of the Government of India 
about the location of the oil refinery at 
Cochin. News has also recently come that 
an agreement is to be signed within a 
week between the Government of India 
and the U.S. Oil Company, the Philips 
Petroleum, for the establishment of a 
two-million-ton oil refinery at Cochin. I 
thank the Government of India for the 
same and earnestly hope that the ship-
building yard to be set up at Cochin will 
also start working very go'on. 

I would also urge upon the Gov-
ernment to start in Kerala some industries 
based on the agricultural products which 
are in plenty in that State. I believe that 
by the establishment of these major 
projects and by starting other industries 
based on agricultural products, the people 
of Kerala will be relieved of their misery 
and will begin to live in a happy and 
prosperous condition. Then, Sir, they will 
neither feel neglected nor discriminated. 

I hope that it will not be out of place if 
I make one or two ptrfnts, about the tax 
concessions announced by the Finance 
Minister recently. I welcome the 
concessions but I believe that the relief 
given to the poorer sections of the 
country is very inadequate and to'o little. 
Particularly, the tax on kerosene should 
have been further reduced, if not 
completely scrapped. As regards 
compulsory savings, I still feel that the 
scheme is neither a workable scheme nor 
a profitable venture as far as the lower 
income group is concerned. The burden 
on the lower income groups is so high 
and they are already so hard hit by the 
rise in prices that it will be rather 
impossible for them to make any further 
savings at all. 

As regards the collections also, I am 
afraid it is going to be a very expensive   
and  complicated   process. 
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While concluding, Mr. Vice-Chairman, I 
earnestly hope that our sacrifices in bearing 
this great and staggering burden bf taxation 
will be already rewarded by making our 
country so strong and so well equipped that 
we will be able not only to safeguard our 
own integrity and our own freedom and 
independence, but will be able to protect and 
stand by the side of other smaller countries 
and weaker nations in the world, 
championing the cause of liberty, 
democracy and equality. Sir, I also earnestly 
hope that when such a position is reached, 
the burden of taxation also will definitely be 
reduced by the Government giving relief 
and satisfaction in general to the people of 
this country. 

Thank you. 
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Mr. Mani should take his seat. 
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SHRI LOKANATH MISRA: Why? 

SHRI SHEEL BHADRA YAJEE: I am 
requesting the Chair; he is talking with the 
officials in the gallery. 

SHRI LOKANATH MISRA: What is wrong 
there? If Ministers can discuss matters with the 
officials, a Member of the Opposition has 
definitely the same right to discuss matters with 
the officials. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : He is not disturbing the 
proceedings of the House in any way. Go ahead, 
Mr. Ghani. 
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SHRI AKBAR ALI   KHAN:  How is 
our Parliament concerned with this? 
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SHRI AKBAR ALI KHAN:    Parlia-
ment is under a Constitution.

SHRI SHEEL BHADRA YAJEE:   He 
is  again  repeating. 



783 Finance [ 25 APRIL 1963 ] Bill, 1963 784 
 

 
SHRI SHEEL BHADRA YAJEE: Why he 

is discussing the Chief Minister of Punjab, 
that he has earned crores of rupees through 
corruption? He should not be allowed to 
speak all this because this is a State affair. 

SHRI ABDUL GHANI: I do not give 
in. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : Anyway, let him continue. 
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f[    ]   Hindi transliteration. 
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Mr. Mani should take his seat. 

SHRI LOKANATH MISRA: Why? 

SHRI SHEEL BHADRA YAJEE: I am 
requesting the Chair; he is talking with the 
officials in the gallery. 

SHRI LOKANATH MISRA: What is wrong 
there? If Ministers can discuss matters with 
the officials, a Member of the Opposition has 
definitely the same right to discuss matters 
with the officials. 

THE VICE-CHAIRMAN (SHRI M. P. 
BHARGAVA) : He is not disturbing the 
proceedings of the House in any way. Go 
ahead, Mr. Ghani. 
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SHRI AKBAR ALI KHAN;   How is 
our Parliament concerned with thisT 

SHRI AKBAR ALI KHAN:    Parlia-
ment is under a Constitution. 
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SHRI SHEEL BHADRA YAJEE: He is 
again repeating. 

SHRI SHEEL BHADRA YAJEE: Why 
is he discussing the Chief Minister of 
Punjab, that he has earned crores of 
rupees through corruption? He should not 
be allowed to speak all this because this 
is a State affair. 

SHRI ABDUL GHANI: I do not give 
in. 

THE VICE-CHAIRMAN (SHRI M. P.  
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THE VICE-CHAIRMAN (SHRI M. P. 

(RHARGAVA) : The. House stands ad-
journed till 11 A.M. tomorrow. 

The House then adjourned at 
twenty-one minutes past five of 
the clock till eleven of the clock 
on Friday, the 26th April 1963. 
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